From

The Additional Chief Secretary to Government Haryana,
Development & Panchayats Department,
Chandigarh.

To

The Secretary,
Haryana Vidhan Sabha, Secretariat,

Chandigarh. ' )
remo Mo. SBA-| - ao.pe/ 88223 LDaJ-w’ 0F -3 ~-222

Subject: Un-strared Assembley Question No. 38 asked by SHRI
NEERAJ SHARMA, M.L.A. Faridabad (NIT).

Sir,
Please find enclosed 110 copies of Reply (both in English and

Hindi versions) to the Un-starred Assembly Question No. 38 asked by
SHRI NEERAJ SHARMA, M.L.A., Faridabad (NIT). This question is
listed on 08.08.2022

DA: As above. é‘g’;

Joint Director
for Additional Chief Secretary to Government Haryana,
Development & Panchayats Department,

Endst. No. SBA-1-2022 G@82Y — B34 Dated: 67} « §~ 2659

Copies of reply (both in English and Hindi) as mentioned against
~each are forwarded to the following for information and necessary action
please:

1. The Secretary to Chief Minister, Haryana 15 Copies
2. The Secretary to Dev. & Panchayat Minister, Haryana. 10 Copies
3. The Chief Secretary to Govt. Haryana (Pol. Branch) 06 Copies
4. The Secretary to Governor of Haryana. 02 Copies
5. The Private Secretary to Chief Secretary, Haryana 01 Copy
6. The Private Secretary to APSCM, Haryana 01 Copy
7. The Private to ACSDP 01 Copy
8. The Director Public Relations Department, Haryana. 05 Copies
9. PA to Director Panchayats Haryana. 01 Copy

10. Joint Director, Admn. Panchayat Department, Haryana. 01 Copy
I'1. Deputy Director Legal, Panchayat Department Haryana. 01 Copy

Joint Director
for Additional Chief Secretary to Government Haryana,
Development & Panchayats Department,



To Formulate Policy
38. Sh. NEERAJ SHARMA (Faridabad Nit):
Will the Chief Minister be pleased to state that:

Will the Chief Minister be pleased to state whether any policy is being
formulated by the Government keeping in view of the order/decision given by
the Hon’ble Supreme Court in Civil Appeal No.6990 of 2014; if so, the details

thereof togetherwith the steps taken by the Government in this regard ?

Sh. Devender Singh Babli Development & Panchayats Minister, Haryana

No, Sir.

The provisions of the Haryana Village Common Lands (Regulation) Act, 1961
and the amendment made vide Act No. 9 of 1992 have been upheld by the Hon’ble
Supreme Court vide its order dated 07.04.2022 passed in Civil Appeal No. 6990 of 2014
filed by the State Government. Hence, no separate policy is required to be formulated to
get implemented the provisions of the Act. However, necessary instructions will be
issued to the Deputy Commissioners to implement the provisions of the Act, strictly as

has been interpreted by the Hon’ble Supreme Court.
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T 'ﬂ@'ﬂ’:ﬁ be pleased to state that:-

T EIHAT RUAT IG5 2014 @Y Rifder enfier &, 6990 & AT walea
g g QY T arew /vl 1 e # v@d U WeR R B8 Ay a9 o
el €, afe &, O ST ART 991 § 997 39 R A §XPR ERT 9 U $OTY T
&7

st Y9 R qoeit o™ o damg w30, sRamn
AT Sft, |87 |

g uw T 9 (Rftaaa) sfRfrgEm, 1061 @R 1992 @ sy
T 9 gRT fhd T ARIeH & WiauT! @Y, Yoy GReR §RT SRR e ardler |
6990 3T 2014 #, AT Walea WA gRI UIRG TR RATS 07.04.2022 TR
el SEEl TAT © | sNie AR @ Wl Bl e v @ Y o ¥ @IS
T I BT ITaeFBar TE B | BT, AT @ yraur, St % A wdte
AT gRT @A f6ar 741 8, B W&l | A A B g ) surgat @
HId foqrad IR B SRAR |



